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Ĵ able the Government, wherever they
iiecesaary, to a; poii t Military

j '̂nci-ra and other Eur  ̂peans, besides
'‘puty Collei'lora, to act as a-sessors.

.Sections X C IV  and X C V  were
So as to staud afier Section

ftf W i l s o n  moved the omission
‘  «ule 35 o f Section X C V l l  as beinp;

32 7>' Providi d for by Buies 31 and
t'le same Section.

^greed to.
“ ection C C X V FII was passed after

';®^balamend.nent.
p r c x i X  and C C X X  were
of I . aiiiendmentfl, the effect

was to increase the penalty
deliiT neglecting or refusing lo

er lists, returns, &c.
aut̂  C X X I (wliich pr-posed to
B i g . t h e  t'ollector or Commis- 

differences between
de 0 
tile

to that parties should t'e left
*®Wes matters between tluin-

then moved that the
e repcintgj as amended.

.^Sreed to,
a(ijoy®^®®nsiiieration o f the Bill wa'^

■" J’Gspecting deductions to be
OQ (.1 ficcount of Duties) was omitted
Hi,Q ® ^lotion o f Sir IJarnes Peacock,

Its ■’ 'tting Council resumed

the aHj 'urned at 10 o ’clock.the ivi . ‘  anj 'urned at lu o clock,
Hartle Frere, till

morning at 7 o’clock.

^  '̂̂ V’Tsday, July 12, I860.

•iay Council was this

ĥe
^rday, July I860.

PUESENT :
iiiitioe, V ice-Proideiit,

jj*On/Vblo

E s q ..

^^BLIC CONVEYANCES.

A . S oo iioo , K sq .
uiid

H o n ’ b lo  S ir  M . L.
WelU.

presented a Petition
laUttbitaats ol' Calcutta

con-erning the Bill “  for regulating
Public Conveyances in the Towns of
Calcutta, Madras, and Bombay, and the
several stations o f the Settleuient o f
Prince o f  W ales’ Island, Singq,pore,
and Malacca.”

Mil. S l'O N C E  moved that the
above Petition be referred to the Se
lect Committee on the Bill.

Agreed to.

INCOME TAX.

T he C LE R K  also presented a Pe
tition from Proprietors o f permanently
settled estates in Bengal, Behar and
Orissa, against tlie Bill “  for imposing
Duties on Profits arising from Pro
perty, Professions, Trades, an'i Offices."

PAPER CURRENCY.
•
T he c l e r k  reported to the Coun

cil that lie had received, by transfer
from the Financial Department, a copy
o f a Despatcli from the Secretary of
State, on the subject o f the introduction
o f a Paper Currency for India

Mu. W IL S O N  moved that the above
communication be printed.

Agreed lo.

DEBTOnS AND CREDITORS.

The Order o f the Day being read
for tlie second n ading o f the Bill
“  for facilitating arrangements between
Debtors and CreditorH” —

Srit AJOKDAUNT W ELLS said, he
bad already so fully explained the ob 
jects o f tins Bill, that he would not
tr. uble the Council wilh any further
observations in respect to it. H e
would only mention that tlie Hill, as it
now stood, ttp()lied only to Be))gal; and
as ho tliouglit it dri^irable that its (pro
visions should be extended lo the other
Presidencies also, he proposed, before
moving the second read'njr o f the Bill,
that the words " n t  ForT St. Geor^-e
or at Bombay” be inserted a f er tho
word “ Bengal,”  in the lOih li e o f
Section I-

T h e  V IC E -P R B ^ ID K N T , in pu*.
ting tho questi n, said that he th' ught
it very desirable that the other Presi
dencies should have the benefit o f
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tliia linv, or tliat nt least they should
be allowed an opportunifcy o f ex- 
j>ressin<i; their views on the mibjoct.
The addition o f the words proponed,
before th« second readine;, would ob- 
viiite the necessity hereafter of a re- 
publi'iition o f the Bill.

The Motion was put and cai ricd.
Sill M O K D A U N l.' W K L L S ihen | 

moved that the Bill be read a second | 
time,

'I'iie Motion was carried, and the
Bill read a aecoud time.

A R M S  A N D  A M M U N I T I O N .

The Order o f the Day being read for
the tliii'd-readinf!; o f the Bill “ relating
to the importation, manufacture, iiiid 
sale o f Anns and Ammunition, and for
regulating tlio rigiit to keep and use
Die sauie, and to give power o f diy*’ui- 
ing in certain cases” —

Sill BAK TLH  r i!E U E  moved that
the Bill be re-committed to a Committee
o f the whole Council, to enable him 
to propose the iiitr  ̂ duction o f a Clause
relative to the duration o f tiie Act,

T h e  v i c e - P r e s i d e n t  sup
ported the motion, by saying that lie
also had some anioiidmeuta to pro^'ose
in the Bill.

The Motion was carried, and the
Council accordingly resolved itself
into a Committee for the further
conaideratiou of the Bill.

Several tritlmg amendments were
made in Sections V l l ,  V l l l ,  IX , X ,
and X V I 11.

In Section X X I , the word “  lead”
was inserted after the words “  Mili
tary Stores”  (oil the motion o f tiie
fniairman) in consequence o f a doubt
that imd arisen on the part o f tlie Go- 
verntnent o f Bombay as to whether
thev bad the power, under A<;t 
X ^ tV J il o f 1857, o f prohibiiiug the
transport of that ariiclo.

Tiiu C H A IH M A N  moved the in
troduction (# the following new Sec
tion after Seclion X X I I , which prescrib
ed the penalty for probiljited trans
port : —

“  N o tliln jr  in  th o  Iiuit t w o  prn cp clln g  S e c t io n s
bUmU e x te iii l  t o  aniin , prfi'dusnion-Ciipn, g u n -
p o w ilo r ,  (lu d  o th e r  n n im u iiit io n  t r a n s p o r te d  b y
a n y  iiora ou  in  I 'enaoim lile q u R u lit ioa  to r  liis

The Vice-President

o w n  p riv iite  use in  a n y  D is t r io t  o r i
o i'derecl o r  l ia b le  t o  b o  d isa rm e d  uudoi' ® 
t io n  X X X I I  o f  th is  A c t . ”

Agreed to.
Section X X I X  was pa«sed

atnendment, (on the motion f>f 
(^luiirman,) requii-ing a specillcati
the license c f not only “ the
ofthe fo lio 'era ”  o f a person license*'
carry nrma, lint also “  ihe
description o f arms to  ba carried* 
eneh of giieh followers.”  ,,

T he  C flA IK M A N  tiioiigbt
it was o f great impoitaii'0 ' j, 
the Conrcil should uu'ierstflU'l. 
was meant by tlie wonls
danger to f 'e  put lie peace”  iu „
X X X . W as it meant
might be disarmed in coiisenuei)<5® 
some overt act which he migl**' ‘̂ .̂,.,1 
mit, or because iis might be coi'Sio‘   ̂
a dangerous subject on js ?
I'is belonging to a particub'''  ̂ ' [ly 
Now, a definition was J?'''®'',  ̂
Section X X IV , which authori .̂ert , 
Magistrate or other oificer to
a ))erson going armed or
“  if, in the judgment o f sucli ,fi'.
or other oIRcer ns aforesaid, ii
oua to the public peai-f! to allow
son to go armed or to carry arms- 
what he wished to know’ was "  |,ilc: 
the words “ dangerous to the l’ |‘̂ j„̂ f 
peace”  meant a drunken ni»»
armed, or a man who
some overt ac', or whether they
red to a person bel 'u^ing to a |̂ĵ . 
which tho Ma.'istrate eonaidci'*’ 
loyal. I f the Section appHol to 
duals only wiio might be guilty "
overt act, tho quoatioii
ther. under tlieexi mptionaconta"
Section X X V I , Pobco and d, 

■ OHieers were to be allowed to
though they might be tl'̂ *
subjects, i t  appeared to him ' ,if-
Bili was not intended for 1'*''’ . i;;-rmil wiiM nuu
pose o f diBurming a drunko'* fO 
or sailor, nor with refi3>'‘'''̂ .̂ jji«i- 

overt act committed I’/
I)nt, witli retereme t‘> .ijii’’

any
duals, but with ref'ereni' eX0"'P̂ 'li9Seeing therefi.ro that an 
had been made in favor o f ’tioi> 
»aw no reason why a similai'
should not be made in favor o
peans, Americans,
UB his view o f the caise niigh*' “
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ho bopgnd tt> know wliat was
by t;be words in qiietition.

S i r  BAR'I’LE F R K liE  cxplainod
under the peuei’ iil Uegulations,
powers wore p;iveii to tlie execu-

‘"'e aiithorifcies to diMariu :iny pe'son
"'iiler sm h circ.uiv>stiitu‘o« ns those re- 

to by the llonorab'e nnd learned
|r’"»>'mnn. The object d ' the cxemp-
'on \vas merely to save the trouble

J''d inconveviienee wbieb were likely
wise if 1,1,y restrictions wore plac-
<’Ti elanHPH who were obliged to

Drum ill distdiav^e o f  their dn-
'**8, by order o f tlieir snneviors. It

sucli Officer were to be found'I'nki-

^Tap;iatrnt<! had ibc 
" ’ iiitin" for order#!, to

;ii,g an itnirorer use o f Ilia 
I be power,

................. . disarni
di(i' Barile F 'e r  )

fbinlr that any sane Maccis- 
nt „ st.-nvi by aiui look on quietly

^>L'e or Keveniie < )ffieer eom- 
an assault oi' a person with

*' u's sword or hi- S'ln.
^lO U D AU N T W E lJ iS  f̂ nid

'luit
of

('I
vaa

.'•I' as n lawyer and a jndj;e, waH 
Sutisfiod that the peneral lawoj- —"15)11011 tiiat; tlie pcineral law

fof ' ‘'•’ id Was Hnilieieiit to provide
^olic''" ''(iferred to, and that the
TififRo” power t i disarm all
I ' l i j i t t o  the public peace,
'‘ 'low tlie eaHe, be liked to
t'of ybat necessity there was
|)ro8£”f**” g another law, when tiie
fully ftrong enou .'h nnd
it ‘‘ ’ "’Wo'ed the purpose itir which
Mp,,,)’'''’ '''tended, a.s the Jlonorable

CJoverninent (Sir Har le
SpiipJ ‘'“ '1 b nis(df ndniitted. This
’'"iJthc- ^l«'''b>'ii't W ells)
< * 1 1 strong objection to tlû  propos-

'"m ely , that it was inUir-
*li('i',,[' the general law, and was

P^'ffei'tly nsi'lens. i t  wi
'a intention to p r o p ’Be a

tlie eilei't o f  which woulii be to
''^l*os ^ ^ ’’openns as a body, and to
tli(> I ° " ,th e  Executive Ooveruuieut
'■op(. o f  sin^rliii;' (int those .En-
0̂ I , '. '" ! " ''" '" ' they eoiiaidcred unfit to

tviig ‘ t ' l l A l l i M A N said, be
'‘"'nb Honorable

''f i '  ’ •* '"o tion  for tlio exem ption
ilia  u o t da  BO ou  the

ground that the exmnption would
include individuals who might be
considered dangerous in consequence
o f some overt act. But us it np-
])■ ared that the general law was siifn- 
cient to guard against ai’ts com
mitted by individuals, and in order
to allow Ifonoriible Members the op-
( ort unitv of corr('cting a mistiike into
Avhicli they migiitliave ftillen, lie would
move again the introduction o f the
words “  Europeans, Americans, nnd
Eura'inn.s”  in the exempting Section
X X V I . lie  saw Jio reason why these
classes sbnuld not be exempt^ d when
Police and Revenue Oflicei's, Holdier.s
and Siilor.'s, members o f Volimloer
Corp.s, an I others were to beex'-mpted.
Was it becnu.se the Government were
afraid o f  giving ofFi>nce to the Natives
I hat objection was inade to the exemp
tion o f Euro|)eiins ?

yiB BARTLJ-: FR K R E  sai<I, ho wn«
not going to re-open this discussion, but
h(>mu.st protest against the inference
o f  the Honorable nnri learned Cliaii mati
that the Government had been induced
to 0| pose theexemp ion o f Kuro])eans,
Americana, and Kurasiana, beciiu.sc
they were afraid to give olfenee to the
Natives. The exemption of soldiers,
sailors, &c., from the nece -sity o f taking
out a licenso was a pure matter of
convenience. I f  there w'as any objec
tion to the exemption, let it bo omitted.

Sin M O R D A  UNT W ELLS was
.'istonishcd to bear that a (loverninent,
which inteuiled to make (svery loyiil
man a special constable, would require
him to take out a licenso before he wa.̂  
made one. H e thought it nuist exira- 
ordinary that the (Government should
tell them that, when Iheir servieca
were required to assist the State in the
event o f an exigency, they would
ihen be exempted ; otherwise they
w'ould have to go to a Magistrate and
ask iiim lor a license. QoverDmeut
would entrust theni  ̂ during sueb an
enu*rgeiu!y, but not at other times. It
was bke t lling tliem— “ W o  liave no
doubt o f your loyalty, and wo are
qidt.' convinred that you would not
make an improper use o f your arms ; 
hilt wo cannot help it ; wo aro_ obliged
to do it, as it would be invidious to
make a di.stinction between you and tiic
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Natives ; you ought therefore to sub
mit to it ]>ati ntly.”

M r. IIA R IN G T O N  said, in risinsj
to fidcli'osH the (N'tincil at tliis tiiiu; it
was not his purpose to go into the rnui;li
vexed question, as to whether Euro
peans ami Romo otlier clnsHes stiould be
exfniptcd, by express words, from the
operaiion of tlie Section to whicli the
CoinmittHe liad ^one back. He ennsi- 
dere<l that question to have been finally
determined in tlie negative, and he was
not prepared to re-open it, or to give a 
diil'erent vote to-day from that which
ho had formerly given. But he must
observe that the claases specially men
tioned in Section X X V I  did not stand
on the .same footing as the clas.ses now
proposi'd to be exempted. They were
pui)li''Ofru'ers,and were required t ' car
ry arms in the execution of their duty.
As regarded the difliculties into whi' h 
the Ilonora’ le and learned Judge (Sir
Mordaunt Wells) thought they would
be led if they did not gr^nt the ex
emption ad locate A by him, he (M r.
llarington) would content himself with
opposinjT to what had been said on
this subject the experience o f the
period during whicli the present law
hail l)oen in force. In that interval, so
far as he was aware, no such inconveni
ence or diflicnlty as that anticipated
had been experienced.

JIu. SCO NCK said, it seemed to him
lluit there was a material difference
between Section X X I V  imd Section
X X X I . Section X X X I  was a gent'ral
disai'ining S‘ ction, and was to b(! put in
force in whatever ]ihice it might be
proclaimed or where disarming was
already in o; eration, and any person
might be disarmed without reference
to his I'eing h dangerous ])erson or not.
Section X X IV , however, was altoge
ther o f a diirerent character. Accord
ing to tl'at Section any person who had
a license, whether he was a dangerous
person or not, cSiihl not be disarmed.
I f  he had no license, and it was con.si- 
flered tbat his iiosse.ssion o f arms was
dangerous to the public pi'ace, he
mifiht bo disarmed. He (M r. Sconce)
therefore thouaht tbat any Magi.strate,
before he disarmed a Europ an who
had not taken out a license, could not
do 80, unless ho was able to say thut

Sir Mordaunt WelU

the party wn.s endangering the
safety. I f  the Magistrate di.siii'inwl * 
European without knowing or witl'®'’“ 
being satisfied hat ho was a dan^fff','* 
subject, ho did so at liis own 1’ “̂''’ .’
Section X X X I ,  liowever, as he
already stated, was a general disiumin? 
Section, and he was opposed t® '
Altogether. The principle of’
Section was wholly inappliiftble
Europeans whosn loyalty was
be suspected. He thought it necessW
to explain thi< distinction betweei'
two Sections, to account for the
ence between the vote which he
on tJie last occasion with respec|. . 
Section X X X I ,  and the vote
bn intended to give on the
occasion with respect to Section ,

SiH IBARTLK EJiEKID said 
as to danger to the p iblic |̂,e
must leave it to the discriition o
Mitgisl rate to .judge whether hi 
duals or classes were dangerous o'" 
Every Magistrat'j must judge
self. H e was not prepari'd to say 
if a Magistrate founded his
on the class to which a fjg,)
belong, he would exercise an n'’
or iinconscientioiis <lis< retion. .

Sin M O U D A U N T  W KLLS « 
i f  it was intended by tl'is .ight
entrust a Magistrate ofseven a” '
years’ standing in an Indigo .̂or
with the power o f deciding whe'
notthe planters r.siding there
cerons men, ajid t > leave them
ed and hpl))less, a smull scatterert
in the mid t o f hniidrcds and In’
o f people hoatiht to them.
tlioiigbt tbat the cons'-quences ' -̂ lit
be most fearful. A  Magi-ti'iit0 jt
enfKjr'aiii strong prejudicen
European planters, and m'K'' j ufl 
himself of the power
him by tliis Aot by disai’ '^"'*^. jgcts 
whether they were dangerous
or not. If, howev(>r, the pi>'̂  ̂ ;c)
not cont iniduted to bo put
agiiinst Europeans, w!iy tbcn
Magis'rate with ti disc'f't'*’ ''  ̂ jo?
what you do not intend
AVas it not better tlierefci'O 
him to the general jnii''’’"lUlU tu tno
etiipovvered him to  disarm
dual who, by  hi^ conduct, 1'“  ̂ ■
h im self dangerous the pubh'^ I
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^ A ^ T L E  FR E R E  could onW 
bv̂  u'**'’ "■ supposed
th a  ^^ononiblo and learned Judue,

^o^ei'nment would in all probabi-
' ’''mediately remove the Ma^is-

•* ^ and it would, ho thouglit be a 
H eation whether such a man ought
T .'’ninediately to be sent to the

w*’*'''- Asvlu n.
to'h ' said, there appeared
o„ ®'̂ 'ne misapprehension with re- 

this matter. The difficulty,
•'"Unht, had arisen by the omission

e,ir®‘ >ou X X I V  of th ■ Bill as amend-
Suh f- Committets and the
‘•on* Now, whut was C lm so2 i which
liero struck out ? [M r. Wilson
1, ®roadtho Section.] This Clause,
ti„  ̂ on to siiy, made no distinc-
f?ei'o, *̂ "̂ een a person who was dan-
son tl'o public peace, and a ppr-
)ai(i not. Blit it absolutely
sIiqiji I that no person whatever

til *'i’m9 without a license.
**tatod that, if any person car- 

to without a license, he was liable
it)!, PU'dshed witli a liiiH not oxoi^ed-
' ‘ fur't'r Rupees. And then
8ot) "^ent c,n to say that any per-

or not, carry- 
without a license, mitrht bo

fiftcejg'* That beinj» so, it bccatno
i'avop make an exemption in
®®'’Sa.rM persons who must nt--
’iiity performance o f the r

the instant you
Cl̂ n '"'■t Clause out, aiul adopted a

Provi,.f'y in its ciiarac-
l̂e that no person should

ijo armed if, in thejiul^j-
M (in Magistrate, it was considcr-

to tiie |)ublic peace, the
*̂ ‘^ '̂'■"'0 tuinecessary. As to

Publiy worila “  danaerouR to tiie
were applicable to

to individuals, he (Mr.
■' ®'>ould say to both, ac-

*(P ‘discretion of t ' e dis-
iluii' A  per-on would not

S'eil unless h ' was cotisi-
public peace,

remi'inliereil a re- 
i l I ' ) n o r a b h i  and

“*■ thi ilordaunt Wells)
^ct qc l u t t l ' f *  kernel of t'.e

Clause was adopted

on the sujraestiou o f  lua rfouorable
and learned fr end, so that, after hav- 
inf» adop'ed it, the retention o f the
exornptinij Clause became unnecessary,
and he (M r. Wilson) had no objectiou
whatever to see it omitted.

Sni M O R D A U N T W RLLS bogged
to remind his Rigiit Honorable Crieiid 
that, after lie iiad voted in favor o f the
Glaune re'erre I to, a new state o f cir
cumstances hnd arisen. He would re
peat that, .It the time ho said tliat lie 
was q iite willing to accej)! the Act o f
1867, he had not seen the opi' ions ex- 
pre.s.sed by tiio Lieutenant-Governor
o f  the N orf'.W estern Provinces and
the several Olllcers there, who strong
ly urged the necessity o f exempting
Europeans. The moment he saw those
paper.s, he felt it bis duty to declare at
once liis determinntion o f  taking liia 
sfcanti on that recorded evidence.

Mu. W lL sO iV  said, lie di i not wish,
by anythin ; lie had said, to bind In's 
Honorable and learned friend to any
opinion previously expreaseii by liiio.
W hat he (Mr. W ilson) had metitioned
had all n from him only by w.ay o fa x -  
pUination. Ife (bought that every
gentleman had a perfect right to
ehan e Irs mind ns often as he pleased,
lie  would only add, hovvevfr, that
Section X X I V  had nothing whatever
to do with tiie N'lu th-Western Pro
vinces, as the liistricta in those Pro
vinces were proclaimi'd districts, and
he eoiiHidered them altogether excep
tional.Mu. IIARINGTON^said.tlie ITono.
able and leai iied .Judge (Sir Mordainit
W olls) had alluded to th« reports oii
this Bill which had been received from
the North-Western Provinces, and had
stated that all the Jlagi^trates whose
signatures were attached to ihoso
reports had given it as their opinion
that Europeans shouM be expressly ex- 
e m | . t e d  f r o m  the operation o f  the Bill.
But this was scarcely a strictlj’ accurate
account o f  the reports in quesiion,
(or, on looking over those repots, ha
(.Mr. IJaringt n) found that o f twen- 
ty-otuj ollicers whose opinion^ were
expressed therein, fifteen had given no
o p i n i o n  o f the nature mention d. N o
doubt, amongst the olRcers who would

I exempt Europeaus w as the bigheot
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authority in tlio Nortli-Western Pro
vinces, iv}»ose opinion was iiiiqiiestioii- 
ably entitloil to tlie greatest respect,
and must nlways carry great \vt ig h t; 
but lift (M r. riaringtoii) could not
overlook the fact that the Govern
ments of Madras, Doinbay, and J3engal
had not r. coniuiendcd any exemp
tion in favor of Europeans, and
although the present A ct contaii ed
no sucii exemption, he had never heard
that that A ct hiid been objected to on
the ground o f this omission l itl er in
this country or by the authorities at
houie ; and he thought that what he
had just mentioned was duser itig of
ecmsiderat on. He mijiht also observe,
that amongst the oUiccrs who had
givtn I'O opinion in favor of’ Ihe
e.vempti n o f Europeans were two of
the very Conniiissioners whose reports
the Jlonora'de and learned Judge had
Bpecially alluded to on a former
occasion, uimiely, the Connriissiouers of
M tonit and Agra.

a iiiM O U D A U N T  W E LL S said,
liis Honorable friend a()peared to for
get that the ollicers in the Nortli-
Western Provinces had not been
specially called upon for a report, as
to whether Euro|)oans t̂ h uM or should
not be exetiipleil from the operation
o f the Hill, or from any part of it.
The opinions liad been expressed
spontaneously, and there was not one
o f those ollicers who sfiid that Euro- 
jienns ouglit to be included.

M h, IIA IllN G T O N  admitted that
such was the case, but he wei^t on to
say that the ollicers who had given
no ojjinion in favor o f tlio exemption
o f Europeans had tlio same oppor- 
iunity o f expressing such 0|)'nion
as the few oilicera who had expressly
declared their o|)inion that Euro|)eaus
shouM bo exemptpd. Ho would re
mind the Honorable and learned Jud,e
that bis predecessor in this (Jourieil had
distinctly raised the question of the <‘x- 
omption o f Europeans in the debate on
the motion for the second reading o f I ho

\V ^t vvMS siiid by the Honorable
and leni'itcd Judgft on tliiit occasion
was known to all the cotintry, and
every officer who felt so disposed had
fvery opportunity o f ex[.ressing au 
opinion on the Bubjoct,

Jlfr, Haring(on

The c h a i r m a n  said, it f
peared to hiui tiiat conaiderablu
llculty would ari-'o if  we were no\v 
omit the exempting Clause, as it
bo giving great powers to Magi8tr;it‘ ®̂‘, 
I f  a Jlagistrato had the povVtr 
disarming every person (no
if he were a Civilian or a 
man) whom he considered daiigsro'*  ̂
to the public peace, he might
whole Military Poliuo Battal^n
district. During the mutiny ii‘
it was consi lereil nect'sssry to
every sepoy at Harrack[)ore, bufc9“ '’̂  ̂
such a power fhould not be
in a Magistrate, which would bt) 
case if  the exemption Clause P‘ 'j 
posed t ) be struck out were y
The INIagistrato might say
would take away their arms,
because they h ul cominittoit any i 
act, but lecause he knew they
to a ])articular class against wli“‘“
entertained strong suspicions. I'' A
J)0ared to him (the Chairiuaii)
larger powers w- re jiropoai'd
bo invested in a Police Coi)m‘>®‘*‘® 

mistrate than cou 'd  hoor a Mai>
ofcised by ii Coiniiiissium'r 

vinco without ti.e hanction of j,-
vernor-Gem;ral. I f  he (tho
man) were a Magistrate in
districts, he might consider it
ous to th> public peace to
Natives to )o arnu'd, whilst
gistrafo o f  the ailjoining <*
bo o f a very dill'.'rent opinion. _ » n 
scene wonid there not bo il
state of things were allowed t '  „\i- 
One could hardly believe that a  ̂ ^
trato Could bo invested vvitfi
power as to give a license to 
ho plea.sod, to  ixenipt wl'om he 1’ „ j  iji' 
from tho Act, and to disai'Ui Licil
the Military Police. AV̂ as the  ̂
prepared to sanction sucii 9 
without an ajijieal to any 
they were, th(!y would r
upon themselves a heavier ,]ii, 
.sihility than he whs willing ĵjil 
Then, again, if  it were to
that it was necessary that 1 
Eovenuo Ollicers should bo ® . j.i/
ed, ho (tho Chairman) J
that as great a jieces.sity f" '
the exemption o f ]'’ uropeans. tbi-
suitl, however, that,

i;*;:

altUoi'S“
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^^fl'gistratcs wore to  bo investoil witli
®'u:li powers, tlioy would not exercise

'em. But was it fair or proper to
S’vo Mapiatrntos extraorclinarv powers,!in<i - .

not pxpoct them
®X(-'i'cise them —to ti‘11 a Magis-

8nd'*-p*' ®-'̂ 0'’cisc his own judgment,
I'o acted upon thiit judgment,

Riv V  '  dono wron;r— to
«ora-'' ’’ S'slrate the power to act w -
dig'V'S to his jiulgniont and thou to
^̂ '̂183 or remove him for the maii-
If 9 he mi«;ht exerciao it ?

X X IV  applied only to indi- 
of •’'j  " ’ho mitjlit he guilty of nets

Section waa not iiecos-
^an' v'' the existing law the

i Ron” '* ' , m i g h t  apprehend any per- 
i Wfin .L about to use anna in

'̂ i(l n public î ea.oe. I f  it
P U f j - i ' t o  individuals not to a
toj, class, then, if a man wore
toii'J' 'vild 'viUi a sword or pis- 

or to run at'ler his witb
Miigistrato fo\iM not

under this Act if lie liap-
"Iflcci. “  soldier or a Police

lairniin) had
earlier stage o f the

ir  1 llouoriibh^ Mem-
•>!ive voted against him on

°'-‘'*‘ sion under the niis-appre- 
tl'e words “  daup'ri us
i i i d ' p e a c e ”  applied merely
'voln

ftirial ngaiu tnovo his ori-
•'\"iP,fij.!J'"‘'’ '<*"ient that Europeans,

T l i o ' ' ' " n i s i a u a  be exem|)ted.
being put, tho Council

2 .
N oft  7.

M f. S oo iio c .
M r.
M r. H .ir in f 'to n .
Mr. Wilsou.
S ir  B a r t lo  I 'ro re .

1 Y I - - ‘ VA. was then passed after
'iioondments.

''“ses trilling amendn^puts in
. Mu .^ ' ‘1 2 o f Section X X X I —
f r N L L * » ! » o w H  moved the

<jf tho following al'lcr
'■ T •

(if .1 * 1

ii> (lOssnBsiou any iiniis 
I’Uou luuntiouud in

pcrcufsinn cn^>s, frim p n w d or o r  o t l ie r
a m in m iit io ii  m ay  b o  g ru n to d  h y  a n y  iVIngia. 
tra to  o r  o th e r  O flioor  ppooiiilly  a n il io r iz o d  b y
th o  G o v e n io r -G e n c r n l  o f  Im lia  in  C o m u ’il o r
t lie  lo ca l O overn m otif, t o  g ru n t iicon n es ,
m i{i m iiy  b e  r e v o k e d  o r  s iisp e iid e il b y  a n y
oflioer  a iitliorizc.d  t o  g ra n t s iioh  liM m sos w h e n -
ev er  h o  m a y  th in k  fit. 'J 'h « l ic o n so  sh all b o
in  th e  fo rm  p re s c r ib e d  h y  tiie G o v e i n o r - O e -
noivil o f  Im lift in  C o u n c il, o r  b y  th e  lo c a l  Q o -
v e r u m c u t  ”

Agreed to,
Thk c h a i r m a n  tlien moved

that Section X X V , relating to 
licenses to travellers to carry arms, he 
transposed so as to stand af.er the
above Clause.

Agreed to,
T u i CHAIIJiMAN said, he would

now e.iil tho attention o f the
Council as to tlio eifect o f Section
X X X I . As it now stood, any pcison
travelling on the GVnnt) 'I'ruulc IJoad
through any o f  tJie districts o f  tho
North-Western Provinces which h:i<l 
been ordert-d to bo dis/tr/iied, who iiii^ht
h 'ppcn to carry n I'evoh er in iii.s car
riage, was liable to bo di.sarun'rl If ho had
no liciiise, and sentenced to two ye;.ri’
imprisorinient, with or without hai'd
labor, and also to a li e o f 1,000 liupi es.
Ujiles.s sojno exemption was made,
there would be no escji[iing the penalty.

S ir  M O R D A U N T A V E L L S aai.i,
lie thoiioht that bis amendment would
meet the ciise supposed by tho Honor
able and lenriu'd (> iiinnau.

yiit MORDAUiV r  VVKLLS’ amend
ment was then read as follows : —

“ T lio  jirov is in n s  o f  th is  S oo tion  .shall n o t
e x t e n d  t o  a n y  IC iiropcaii, A n ie i'ioan , o r  H u m -
aian, unlcBa tlie  ,i:inie -jiiail Ixi s p e c ia lly  o .x te iid -
1^ 1 t o  th e m  liy I’ ru ctiiiiiition  t o  lie  iKSnud
b y  th e  O iivcri)i)r-G«m M 'M l o f  In d ia  in C o u n c il ,
a.s far as r r la trs  t o  th e  to rritor ios  u n d e r  l.liyir
roH pective adm inifltr/iti in, liy  t lie  iC x.'outivu
G ov u rn iiien t o f  a I 'rod id m icy , « r  hy 11 L io iite -
n a n t- f io v e r i io r ,  o r  b y  «  C h ie f  o r  o th er  ( :o m -
in iss io iu ir  o f  a  I’ rov in oo  w ith  th(i H anctioii o t
t lie  l io v e r n o r -G t 't ie r a l  iu  C ou n cil,

Sill r-,MM'LK PKI<]R(5 would only
observe thai the old ulijeetioii still
remained, namely, that the amendnKUit; 
did n o t  go fur enoui;h. Ho saw no
reason why it sliould stop at the
exrmplion o f ioyal Kuropean.s, and
exclude nu'iitioa ultogetlior o f  ioja l
iSiati\es.

K a
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Mn. IIA R IN G T O N  pointed out
tbat ns the Hill would apply to all
classes, any inconvcnienco wh'cli would
bo, felt by Europeana and any injiistipo
wliicli would bo done to tliein by tlio
O) eration o f the Clause which had
boeu introduced on the Motion of tlie
Honorable and learned ('iuiirinan
would bo shared in equally by tho
Natives, and if, by reason o f tho in
justice noticed by tho Honorable and
learned Chairman as certain to result
from the sudden introduction o f a law
which declared that t'> be penal and
punishable with fine and imprisonment,
which before was not so ['unishabie,
it was right to <xompt Europeans, it
must be equally rii'ht to oxctnpt all
other classes. Tbat which was unjust
in the case of Europeans would bo
equally unjust in the case o f the Na
tives. W hat had fallen from the
Honorable and learned Chairman
seemed to furnish a stronj' ar;un\cnt
in favor o f omitting tlio Clause alto
gether. If, however, it was determin
ed to retain the Clause, ho (Mr. Ilar- 
ington) considered that ani[)l'‘ power
was giveti to the loial aut'oritie.s in
Clause G to exempt all persons who,
on whatever ground, might bo proper
objects o f exemiition, and prefl'rring
tho Clause as it stood, ho should vote
against the proposed ameiidniont of it,

M b, s c o n c e  said, he would as
before support the amendment. The
whole of Section X X X I  made him
winee, and ho was opposed to it alto
gether. As tho Honorable Member
for tho North- Western Provinces had
said, tho hanlsliij) and iuionvonicuce
would bo equally severe to Ifliiropeans
and Natives. The penal provision o f
the Section was o f extronio severity,
and would enable tho executive to
scourge tho peojde. H o (M r, Sconce)
would rather not have the Section
at ail. Hut as I hat could not be, he
accepted the amendment as concerned
Europeans.

Mr. W IL S O N  said, he thought the
inconvenience arose from our having
co n ^ u e d  the old law in operation
Hiid added a new principle to tho
cojjlinuancohiw. W hin  tho IIonoMiblc
and learned Chairman [)roi)osed tho
auiendmont which had involved them

into this difficulty, he (M r,
sujiported it, because I e considerwi
was a liill to meet a great pu'di^
gency. No doubt tl>ere woiiU
some hardship and inconsistency
they were to apply a new punisliW'  ̂ , 
to an old offence. Wha' lie
propose tlierefore to add were
to the effect, that until the 1st of
ber the penalty Clause o f this So P 
should nut bo in force. That
afford ample oppor unity to I’l̂ n
take I nt litenses. 'I’hey i „,it
have all the advantage, and W 'jijj
be put to any ineonvei'ieneO’̂  
doubt persons travelling on the ât
Trunk Road would bo subject t<> ?
iiieonvenienco, hut tho inconvenj'
would bo as great to Native
and others who would alno ? ,|in,
Ĵ 'or instance, the Kiijuh i f  Ko<ip5_‘
the Rajah o f Puftealila, and
w lioint nd 'd  to î ay a visit to
next autumn, would have to ,iiil 
tiie same ordeal— men to wiiosc ,1”’'
courage and loyalty we were ii" ‘ j|,,y 
for tlie fall o f JDoliii. tiU|>p<>s>"? j ji 
were lined and iiiif rison <i, to
not he just as hard ? I f  "P
make an exem[)ti(in, wo oufjht !<’ tio 
it general; and if that eould >' ^,I.
done, all we c uld do would be  ̂
pone ihe operation o f the At't
few months piilil

T h e  C H A IR M A N  said, l'« ' ,„i8 
have no objection at all ><’ I’ 
the operation o f the penalty n 
un il persons had time to „ pf'
lieen.so. He tlionglit that
sons who in tho disarineii disf''‘ j  ivl'" 
given notice o f their arms. **' 
had been all' wed to keep In*'*’
Act X X V l l l  o f 18,57, ou;,'hl (i,o 
notice. Before tho provif'""/* tl>'’
new Si ction were extoi <1 “  , „
North-Western ProvincesNorth-Western Province", • , pc- 
should be jiublished, in order
sons might have notice o f it. , ,.̂ |.iii’'' 
bo unfair to sul'jeetthem to thin • 
without giving tlieiii s u c h  notif^’ 
]iight Jlonorablo Gciitleiin‘" 'I lut'*' 
to make any motion, ‘ ,|| *'’?

M b  W IL S O N  then ■' 
substitution o f  “  from the
O toher I860”  for “  fi'<>‘“
of this A ct"  in Clause

Agreed ty.
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Sill M OU l) A U N T W E L L S ’ iimcnd-
>ent WiiB then propoaod from tlie

Tw eC IIA IU M A N  said, ho would
the Ciiu 'Cil whothor, itl- 

'̂®"Rh time wiis {^ranted for parties
take out licenses, Kuropciins would

the siinie facility in obtaining
. '̂r'l'ptions from the Act, as Native
I /̂'mchs or Rajahs or othi'r Natives of
r|l"'* Caste and family would have,

'fire great distinction between
to comply with tlie Act and
out a licenae, and oblai iug an 

ĵ *̂'J"ptiin fi'om the Act. It’ Jolm
or liiowu were to go and ask

Wq for exemption, he
_ probably bo referred to the

O ‘’*'*‘*sioner of Police or the Magis-
Tiio Government might tell

don’ t know you ; you had
I’ul'*'*' CouimiBsioner o f
Uti I'cun •’ whereas
5,1 ’ .̂ ®'f>j)ti()ii would probably begrant-

Native, or tn
*)»r( I, <!asto, who might th'nk it

("'j;atory to a])ply t > the Magi trate
U J*''‘ "''^sioner o f Po'ice for a li eii.se.

known that many natives
in „ p derogatory to appear ev<‘n 
h1,\q p ’^'"‘t o f .Tustiee. If a respect-
Vf4„l ’̂'l"'‘>t>ean gentleman or Merchant
'■'‘ink /* ’ '̂I'avcl Up-country, lie would
to  ̂ .'lerogiitory to liavc to apply
of I’ l l "h)vo| ' for a licem-'e to carry a
liii, It would cast a doubt upon

.'■y vopiiro \>i'n to do so.
in t] ' p 'h t  that we should place him
liij>l,  ̂ '"''iiilinting [xisilion, when the
tail! Native would probably ob-

said, in voting
to Ij,, ameudmeut, ho wished it
>H)> j.’ ’ “ "irstood that ho wa.s not vot-
"''*‘c ln . '''Cerent issue from that
ôn,|(,j,*‘ '̂* ’ili'cady bt'on dceidiMl by the

words were only trans-
"’Ofdg they were still the same
‘̂'ietuj'i Honorable and learned

V  âkiil̂  ®l">'ien o f the ineonveuieiico
1 a license. I f  it was to

"'ouU convcuience, he hoped
''‘ W c •’‘ ‘"'iiii' in Council

' ' “ 'tion being establish-
‘Stives

such a jjiounil. They

'■ t̂rate or to tlu? Co'iimissioiu-r

sliould consider that Natives to a
large extent were equally loyal as
Eiirojeans. I f  we were to measure
inconvenipnoe hy comparative number.s
of tiie two classes, wh it was tlie result ?
'i'iie total number o f Europeans wa.s 
muci) less than the total number o f
loyal Natives. Ho could not give hia
vote to a measure whicli would oiico
and for ever stamp that Bill with in- 
equality and one-sided legislation.
Where were we to draw the line ? ’
Should not tho A’’ativo3 lay claim to
the same exi‘mption,s ? Groat num
bers o f  them were fully entitled to tiie
same ()rivilego, particularly those who
remained loyal under very trying
circumstances, and who had proved
tlieir loyalty. Were we not to look
to tlie convenience o f those people ?
On whatever side Ito looked at tho
question, it seemed to him it would bo
quite impolitic to make any disti' etion.
He did not for a moment venture to
say that Europeans should be deprived
o f their privileges or their liberty. JIo
claimed to hold as higii an opinion o f
that class as anv person eould hohl ; l)nt
in passing lnwi* for so many millions, it
was impossible wo conld take into cim- 
sideration tho superiority o f any class.
He thought it u as the duty of tlio G o- 
verninc't to do its best to encourago
and promote the advancement in India
o ' 1‘jiii'opean and Anylo-Saxon eivilizfi- 
tion, and tliat was hi.s pohcy. Ho knt vv 
that with ’nt Knglisinnen India would
be a wilderness, and were it not for
them, tho country would not bo what
it was. Ho would give every eneou.
rai'einent to English settlors and eapi- 
tali-ts, asou them depended tho pro.s.
perity o f the country. Hut at the same
time wo could not bo espeeted to .sacri
fice the interests o f  tho Natives (or tho
convenience o f Eur«[>eans ; in provid
ing for the 0110 we should lake caro
t!:at wo do not negh-et the other.

SiB M O K D .IU N T W ELLS said,
ho entirely differed from t!\o Right
Honorable Member who had now open
ed the whole question. W o could not
close our eyes to tho fact that, by
passing this Act, wo wero eubjceting
Europeans to a highly penal ClauHo.
H o did not think it was just to
subject them to such a CiuuBO as
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1h<! one we were now diaciiasing. If
n liuropeaii was proceodiiig up co\in- 
ti'y t'loiii Calcutta, aiul liap[i(nied to
through a pi'oclanied district, wâ i 
he to bo subji’ct to the saitm liiws
aa the dii afl’i.'Cti‘d people in that district?
Englisluncii ouglit to be a llow d  to go
to any part o f India without beiiii?
put to the humiliating position of being
{breed to go and tell the M: gistrate

.o f  each district that they were h>yal 
subjects, and should be licensed. I f  it
was admitted that Englishinen with
their energy and capital had developed
tho resources o f ti o country, wliy
Bliould we throw any impediment in
thoir way ? But tho gran.l argument
ni)peared to be that, ns it was impos- 
wihlo to say with ceitainty, among the
mass of Nati'.es, who were loyal and
who were rot, r.nd although » e  knew
tliat tho Euroi)oana were all loyal,
still they were not to be exeinpU'd,
1)0' auso forsooth it would bo class
legislation. W o must bear in mind
that tho NativK population of’ a pro
vince had been in arms against Euro
peans. 'I'hero was no use ot di^euising
th(> fact that tho struggle was to over
throw tho British riilH in fhnt Province.
Ilo  knew that there were many loyal
Natives who did not sympatliise with
that rebellion. ITo had no objection to
the insertion o f a Olauao exempting
loyal Natives. Hut he had no moans
of ascertaining all the loynl Natives,
thcuo'h he had it in his powi'r o f asc('r- 
tainiiii and tolling the t'oinicil that
oil Europeans, Americans, and Eura
sians were loyal. And was it just or
right fi r the ( ’onncil to include the
Europffiins in this enactment ? 'I'he
Exocutivfi (lovernmeiit o f this country,
ho thought, eould not be in better
hands than at jjrescnt co is 'itu ted ;
and he had, as he had alrendy more
than once staled, every confidence in
that Government. In fiict i othing
would (>ive him greater | leasuro than
to see tlio E.tcculivo Government of
this country allowed to mature and
caof^ into efToci, tiio important nica-
HUMJB ihal. were now under their con- 
nideratioji, williout that perpetual in- 
tei'ference on the part o f certain indi
viduals in England, who pretend to
so much wisdom on ludiau all'aiia.

iSir Mordaximt Well

Tlio premature discussion in
lIousi!s o f Parliament on
brought forward on th() responsil>>l'*^ 
of tho Government o f  India had hao 
most pernicious eflect both hero
in England, and had impe.led the
tion o f  the Indian Government in
rying out their measures. He 1'‘’ ' 
bly thought that the Executive
vernment was pursuing an j
course in seeking to subject Europ®*  ̂
to the provisions o f  tiie Hill now
onr consideration, and ontertain>Ji?|^  ̂
strong cotiviction on tho ’ die
must persist in his opposition I 
Arms Bill in its present iorm- 
passed by a majority o f  this ^
he believed it ŵ  uld subject ,̂,,1
o f loyid Euroi eans to  res'rictioi»*
inconveniimccB from which tlu-y
justly  entitled to bo exempli*'!-, S jn 
sidering tho posit'on they occup“’
this country. u

Sin B A IITLE  F K E R E  "'oiiW “
ask tlio Honorable and learned <> 
whether, during I ho tivo years  ̂ ,„li)
had been in force, there was "'ijcfB 
instance in \vJii<!h Europeans
put to any i)raeiical
Utider the old A ct there was
tion. W h attliediiliculty really" pj,!
(vSir Bartle Frere) did not be'
the Honorable and learni d
lieve that during a revolt an Kngf'® f J!’ 
would ever be deprived o f  his i>''' j | 
lie did, lie (Sir Hartlo Frcro) p o
once vote in favor o f  tho
hardship appeared to him
moro than that in tho case ol ^  j,|3 
pean, w ho would be ordered t" ® „(' fl
wife ai>.i children away i'l
disturbitybe.

I'JiK "^H  A1RM A N sai->, I“= J it
rertaijily l,avo admired the
Ifliigrfage o f  the I v i g h t  ^  ^^,1- 

able iMomber, had ho only
sisti nt, and refused to iiilow » "

I tion to  any one. Hut .j.ile''
I. H onorable M em ber was ® ,„i * 

witJi allowing a Magistrate to S j  jji- 
license to carry arms, but' 1“ ’
troduccd a Section to allow tho  ̂
trate to exem pt ai.y one
I f  tliero was no fear thut to 
would in tho least bo
law, ho w ould nsk where
Jicceesity o f  c itcu d iu g
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not pxoiiipt tliein ab once and
'"t suljjiHit tlu'in to the whim or

oC a Majiistrute. VViis it bc-
J'>NO tlicjy wcro nfniid o f Riviuf'

CO to tho NiiLivos P It' tliura wiis to
'• "o iin'(i\uility, ho saw no reaHnii 

' U wl>y on<i jirrsoii »h uld bo bound
S<̂ t a liconsc and another uliould

‘" 'l' ihf privilego of being i‘X(Mnp od
. y local Qovoriuneiit. I f  it was
',"P"l'tit! to cxeludo liluropoiinM, let nil

\)o (loalt with ennally ; no
"''"‘VO, however liigh in rank, should

Ij' ’̂' ‘■liidcd, l ie  onglit t > be i'<iuiilly 
to tuUo (Hit a lioenso. Clause 4 

)'u,^  ̂ person lialile to iiard labor
tK years. Was it intended that
Ita sl'euld bo earriod ont, or to

*■'* option o f tlie Magistrate
n ®'n»ri-u it or not as he pleased ? 
tl Ch airman) «^)uld support
1 'notion o f hiii Iloiioral)lo a' d 

friend, and if that motion
prô  not bo carrieH, ho would

Ijô e tho omis ion of Clause 6,
'I'les iou buing put, th i Council

8S2

Bit u »•
'‘Ir a? WtilU

^““irmnn.

Noes 4.
Mr. I'oi'bos.
Mr. IlMriiigtoii. 
Mr. Wikuii.
Sir IJiivllo Fiure.

I'lio Motion was negatived,
tlio .C U a IK M AN  then moved
'viw of Ulauso (), which

ioll,j\VS;_
T}

of thU Seotioii ulî vU not 
*li9 ,1...,''“'I’y puruoii or iiorsona oxoin;it«il by
*"(lin j ‘.“' ‘ '■y [>r tlio (iovin'iuir-Oeiioral ol' 
"f tliB . or of tho loo.'il (ioVHriiiauiit

()m Uiatriot, or by any liuro-
[‘"Uiorj, , I*" ill Hudi DUtrict duly
"'■‘linlf .. y '"1“  ̂ local Oovcruim'iit on tlmt

know I n what ground
*i«t\ ^  Purposes sueh an exemp-
’^''utJv? ' ‘oceaaary. H o thought that
abf)Y(j e.\oii)])tions were granted
'iiidy '' beyond the law should be
■̂iijvor, '* rosponsibility o f >tho
M , ' " " f t  alono.

*''® >S(>of said that, as part of
,p whii'h tho Clause now

*̂'1 l)y I'.'̂ ‘‘ "s-'ion buh)iigi'd was prepar-
^ " ‘*elf, Um would explain ilio
^ “ y 1‘0 proposed it, ullhougU

ho thougJit tlî fc tlio objoct o f it irmst
be prei ty obvioii.s to every one. Tho
Section ill question providoil for an 
einorgeney. A  district ntiglit iuippeu
to be ill a stale'^of insurre.tiou, and
the ueccssitv of procla iiiing it miglit
arise very suddenly. It very
necessary thereforo that local OIKcuivs 
should hi- iuvesieii with tho power o f
exeniptioii. lie  (M r. VV'iison) could
not coiioi'ive a better autiiority in
whoso iiands oould be ivpoaed the
])0\ver o f  deteriniiiiug \vl\nt person.s in
tach district should bo exempted or
not, tlian tho iVIagistrate o f the district.
It was tjuik) clear that, i f  a di.strict
were to bo in a -tato o f insurrection,
tho first tiling tliat; ought to bo (iouo
was to woaketi tlio hands of tiie dislo'al
and to strengthen tiie Inindsof the loyal
subjects ; and no one was better com- 
polont to (‘xeri'i.se such a diHcretion Miiui 
the localMagistr.te, who kiii'wtlie loyal
from tliH disloyal. llo (:U r . Wilson)
did not know that this was any new
principio at all. I f  he mi.stook not, ho
lieard fr >ni liis ILo'orable and h arnod
friend in the Chair wliich lie so ably
iilled, that, whiwi t':e A ct o f  1857 was
oxtoiuled to several places, an exemp
tion was made in favor o f Europeans
and other chi.sses A  similar Act was
passed for Irehiml, which, so far as ho
recollected, gave power to any two
fliagistrates to cxem jit tho )i u.-tes o f
such persons :is they thought lit from
being s(>arelied,

T jik ( ' ) ! A IR M A N  said, bo had
no objection to tho lonil Onvern- 
ments being ftllow('il to authorize Ma
gistrates to grant licen.'ies to loyal
men, but ho would not have it to
a Magi.strate to say whether a man
was to be exempted from tho lnw or
not. That was a power whi<!h, i f
vested in any one, should be entrusted
only to iho (Government. He know
o f no caso in whi<di Parliament Inn!
ever p vssed an i. aulhori/-ing Hor
Majesty or IJer Majest.y’s Alinisterfl
to exem[>t any one Irom its provisions,
lint here it was pr posed to allow ft 
Ma"-istrato to do so. W hy was it
neeesaary to allow any one to grant

exenip»‘ ”̂ '̂ >yield to the prejudices o f individuals.
I f  the power was ucccssary to ouablo
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the Government to exempt Natives of
high rank, wlu) niiglit t link it dero
gatory to apply for a license, lie 
(the Chairman) claimed the same
privilege lor all EuropcanH, and would
exempt them by thu Act. Did ho be
lieve that every loyal Eiiropean win)
went to the Government would get
an exemption ? No, tlie answer timt ho
would get would be— “ Go to the Com
missioner of Poliue or the Magistrate
and talie out a license.”  Whereas, if
a high câ <te Native were to go and
ask for an exemption, that privilege
would pi'obably be grouted to him
when it wouLi not be granted to every
European.

Mu. W IL S O N  remarked that the
pame priivisiun was made for all. Tiie
fair mode o f comparison would bo by
taking the case o f a high European
and a high Native, or a low European
and a low Native.

'I'he C II a i r m a n  said, the
question was, whether the power
o f exemption would be acted upon in 
favor of all aliki>— a man ought not
to bo exempted on account o f liia 
wealth or o f his noblo birth but on
account o f his loyalty. The higli caste
Native was not oi;o whit more loyal
than the low caste Native. Ho
(the Chairman) did not speak of them
as individuals, but as a class. But
it was because tiiey knew that a par
ticular class wns loyiil tlia: they ought
to exempt them. Ho did not be lieve
that there wiis a single Euiopean
against whose loyalty thera had been
any suspicion, I f  therefore we were
to yield to the prejudices o f tlu' Natives,
we ought in like manner, and with
equal justice, to yield to the prejudices
of Europeans. But if it wore determin
ed not to exempt tliom, let efery man
be bound to take out a license. To
exempt a man from the law because
lie was o f noble birth or a man of
wealth was what ho called inequality
and injustice.

8iu  B AR TLE  FR E R E  said, he felt
considerable dilTiculty in seeing his
way clearly through the objections
taken by the Honorable and learned
Chairman, who in ono part o f the
debate contended in favor o f exetn])-
tion, and now objected to it.

The Chairman

T h e  c h a i r m a n  e x p l a i n e d ,

what tie meant to siiy was, siii'Pv’ 
exempt Europoan.i or no oiio. ,

Silt B AIM 'LE FRERE r^sunie'j
Thia was a Clause for exempiinj?
alike at t 'e  discretion o f GoverO'
nient. Tlie reason wliy it was
aider, d neci ssary to give the Govef'
ment and tlie local Olllcers the
o f Hxeinpting as well as o f licensi” '
was to save time, because if lic ’̂'*''̂  
were to be granted it would
very long time to grant tiiem tliroug*  ̂
out a proclaiiried district, and the pr'̂ ' 
cess o f exempting wuuld bo
through more r-ipidly. A  great
had been said as to tlie Goverii"’‘ :"_ 
having some hidden reason for
ing the powi r o f exenqjting
classes, and that it arose from ,1,̂
o f  giving ofTeneo to tlio Natives- , j
tliis he must give the most un(in»''‘*̂ Û 
and emphatic denial. N o ,l,t
was surmised, liigli caste Natives
and lie hoped would obtain
tions. l ie  was equally certain
European merchant or any K®'‘ L j
would in the same way bo ^
if he wisiied it. He bugged to 'I'**" „
tlie Honorable and learned
that John Smith or Broivn (ji'fl 
hi.s exemption as well as any  ̂
Prince if he were equally well ko
to thii iVlagistrate. O f onurse • 
Magistrate know nothing about
ho would be treated as auy ii»|

W' tho f wiioui nothing wa  ̂ known.
regard to the (piestion of  ̂ to 
ing the Government the
grant exemptions, lie had
tion in saying that ii was not t lf
any fi ar of giving olleuee to t*'® 
tivea, but. for the benefit o f ft''
that the Government desired t̂ i 
that power. Speakitig o f givmS ® jjill
to the Natives, w'hy the whoŴ ,!̂  
was a most unpalatable
was no wi.s)i t > please or dini>l‘'‘'y j[,oy 
class. The priiiciplo upon
were legishiting, ho must say tl'” 
o f himself and his colleagneS) j jjll 
same as that which had fi)f
English statesmen in ji'iiJt’
Imlia from the time o f I’ itt >*“ jiif 
o f  Burke and Sheridan,
Edwiird Jiyan and hawreuco
Macaulay and Meteaife.
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T l,p bc'ing put, the Council

O' 2
W ells.Chiuruiiin,

Noes 5.
M r . S c o n c e .
M r . l'’orl)ea .
M r. H iir in n to ii.
M r. W i ls o n .
S ir  l in r t le  I 'rero .

tho Mot.inn was npgsvtivfid.
''(‘tin., X L U I  was passud iiftcr nn 

’‘ '"‘' ’"InK.nt
 ̂ Mil. ir /v iu N fv r o N  mov^i tuo w -

ot'tli ' fi)llowiii" tunv Suction
«(^ctiou \ A : ~

'*''«naps which miy hy thin Actbo
■1„ ' “y a iVlivfristnito niivy. in tho I'resideiicy
j “ulice’"  Sruutud b y  ft C o m iiiis s io u e r  o f

to.
j ■PRKRW movoil t!if>
|,„!'*'^"cfion o f the ibllowinj' Scctioii

Section I  '

o f  18.57 shiiU c o n H im c  in
tlio  le t  ( la y  o f  D c t o b c r  1 8 0 0 .”

5 '-fowl to.
nditv PREUE moved tlio

(ollowiii:' Su<.;tion to

S n otion  o f  ttiis A c t  nlm ll tivko
Of *^*0 piiNaiiig ih o r o o f ,  am i all t lio  riw t
1 st (1 ,1- " ' ‘ “ 'I  c f f o f t  fr o m  ftiiil n ft « r  th e
tinug i "f * “̂ tolH 'r 18G0. T I ub A c t  nhiUl c o n -

''t 'o o to lb   ̂ yoM B

i}p^ee<l to.
^'oHnoil haviiip! rc.sumoJ its

8i tho Hill WHS roportoil.
t'liit ti ^ ^ f 'i 'N U T O N  then moyod
4iul >̂0 uo(V read u third timej, Pissod.
vpns'"' V i c e -p r e s i d e n t  said, it
t1\u 'p ’ eeessary for iiini to repeat
eiU,”^ ctio n 8  wl'icli lie ontertivin-
bripj] Bill, Ho would stuto t ' om 
''̂ ‘'lU(l :— K<(<, that tlio Hill
Sufn'j iluropeanB, Americans, uu'lto c .̂ vrnericaiiH, iiiiw
Action 1 ’ that the 31st

P^wer to any European
l” ‘>'8oug f  G overnm ent to exemjit
,7>th t'lo operation o f  tho A ct.

^Uro thought
Poivus oujjiit to  bo exempted,

be.^ause (hoy were known to bo loyal ; 
and witti regard to the second, it
appoare'i to iiimthat exemptiona ought
only to bo granted by the Governmont.
[le  liad no doubl; t'lat tho Bill would
be oarried by a majority o f this Council.
He deaired it to bo on record that
he WHS not a party to tho pas.sing of it.

Sin M O R D A U N T  W ELLS a,id,
ho had from time t > time stated his
objccti'Mis to tho Bill, and he would
ui't now trouble the Council with a
ropotiiion o f them. He would there
fore also shortly state that he enter
tained strong convictions against thi.̂  
Hill, which would bo passed by u 
niiijorify o f  this Council, and would
s on bfq ĵmw the 1 w o f tho land.
••Viid he desired to rec rd his entire
con('ur enco in all that had fallen frofu
h'S Hon rahle and learned frie d, the
yiee-l'“resident.

Mu. HA RIN G TON said, tito qiie.*!- 
tioiis upon whieii the Honorable and
learned Vice-Presi.Ient iiad again
toiielied in the few remarks which iuul
just f.'illcn from him had already been
HO fully considered that ho di I not
[K'rceive that the further discussion o f
them could lead to a iy useful result,
or be attended witii any public benefit.
But he felt that In shouM be failing
in his duty if  he did not take this
opportiniity o f ackiiowled'.'ing tho ob- 
lig/iti‘ ns under whii'h ho considered
that tho Iloiiorahlo and learned Vice-
President had placed himself, and ho
believed he miglit say every otiier iMeni- 
ber o f this Council, as well as the >in- 
prenie and Exeeutiv ' Governments, by
his laborious, and ho would a'id, well,
directed exertions to ficrfect this Bill., 
and to render it a really useful law.
Taking tho Bill as a whole, ho
thought that every body would allow
it was a very good Bill, and he lidt
satisfied that it would prove a most
valuable addition to the Criminal St:i- 
tutes o f the country. There was one
Clause in the Section which had been
introduced on the motion o f the H o
norable and learned Vice-President,
which he (M r. llaringtou) certainly
wished h»:J not been there, as be did
not like the idea o f the North-Western
Provinces being singled out and inndo
tho subject o f  special legislation, owing
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to circiimatnni’os wliich Iiiid pfigsod
away ; but liedi I not tliink it iiecossiiry
t ‘> pn'ss liis objoctioiis. mid lie was well
content to allow tlio Si'ctioii, in wliicli
this Clause was contained, to remain
as Hettlod by (ho Conimitteo. Tliero
could bo no doubt that the Section
itself would greatly sli'on^tlien the
hands o f the Executive (}y\’(>rhnicnt,
and that it was a great ini| rovenient
to the liil!. lie  regretted the aiif^ry 
I'eeliii'TS to which the discussioua iip(jii
the Hill had given rise. He hoped
that tinio would pi'oduee its usual
elleiit ii[)on tliein, and lie eiite-ftained
u fOii(ident ex|)ectatiou that, when it
was found that the prai^tical working c f
the Bill really all'orded i o jjpasonablo
ground o f coni[)hiiut to respectaMe
people, to whatever section o f ho c in- 
inunity they might btdong, the con
viction would spread rapiilly and so n 
b(!coiUB general thiit;, in scuttling tho
Hill, as it now fUialiy stood, the Coun
cil l i d  act d wisely, judiciously, and

j  ustly.
T h e  VICE-PRESIDEiSrT said, ho

felt much obliged to the lIouoral)le
Member for his remarks as regarded
himself. JEe (the Vice-Pr'sident)
co'isidcrod it his duty to assist this
Oimncil, «B  far as lay in h 'S  power, in
preparing und passing l .ws, and al
though he might be out-voted on ]>ar- 
ticular Clauses, and was thereby ])re- 
veiited from voting for tho third read
ing o f tho Bill, he still considered it
his dut.y to assist tho Council in nuik- 
ing it as complete as poasiblo in other
respects.

The (piestion being put, tho C ou n 
cil divided :—

Ayet 5. 
IWr. S oo iieo
M r . F orueB .
J lr . l la r in g to n .
M r . VVilxoM.
S ir  B iir tla  F roro .

Non 2.
S ir  M o n la iu it  W e lls
'J’ lio  V ic e -P r e s it lc u t .

So the Motion vrna carriod, and the
Bid read a third time.

Mi{, 11 .\R 1N «T ()N  tlien moved
that Sir ^(artle I'rere bo reiiuested to
talje tlic Hill to the Guveiuor-Uenorul
fur Ilia asSent.

Agreed to.
Mr. Jlavinytoji

r O S T P O N E D  O R D E R S .

Tho following Orders of tho
wer t postponed :—

Tho Committee o f the wholo CoU"'
cil on tho Hill “  ndating to the trau® 
porlation of (^nvicts.”

The ('ommitiee of tho whole
cil on the Hill ‘ ‘ to indemnify
o f (ioveriimeufc and other po'soi';*’  ̂
respi!Ct of lino-t and co iitr ih u ti'” '̂  
levied, and acta dono hy thorn
tho late disturliancea.”  l

Tiie (Jouiu îl ailjoiirnod at 4 o’d
on tho Jlolioii i/f Sir Hurtle

Suiurdai/, July 21, 1800.

P U E S K N T  :

T he l lo i i ’ b lo tlio C h io f Justice,

ill tliu Clmir.

I lin  I 'x o e l lo n c y  t lio
r< )m m ;iii(lB r-iu -C liie f,

l l o n ’ b lo  S ir  H . B . E .
Ki'ei'B,

R t  IJuii’ b lo  J . W i ls o n ,

II. B. Hiii’iuiit""’ 
E-stl-,

H. l.' orl>es.
auil ^

A. S coiioa , Ks'l’

AR.M3 ANJJ AMMUNITION''

T u b  VI CE-PKKSl DENT _ re^ ,'‘
Message, informing tho ‘ ,,..,1
Council that tho Go'ernor-t>“' ‘̂  jy 
hud assented to the Bill “
the manufacture, importation, in>‘ fyf 
o f  Arms and Ammunition,
regiiiat iig tho riglit to riii'
tho same, and to givfl power ot 
iiig iu certain o.isos,”

I N r O M E  T A X .
tlio

Tiin C LE R K  presented to
Council a petition I'rom proi” *̂  jn 
o f permanently settled
JJengal, ikdiar, and Orissa,
Hill “  fur imposing l>>utios «'* .̂ ,,1*
arising from Pioperty, f̂iat
Ti'ades und Olliros,”  a n d  stat̂ =‘ jy
it was aimilur to thoso “
printed.

POLICE (PHESIDKNOY
S T R A I T S  S h T T E E W E N

T jie c l e r k  reported ihft*- jjjO
r e c e iv e d  u  c o iu m u u ic u t iu u

l)i"‘




